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STATEMENT RE: INQUIRY INTO 
NOONDIH-JITPUR COLLIERY 

ACCIDENT

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY) Sir, in exercise of 
the powers conferred under sub-sec- 
t on Cl) of section 24 of the Mines Act, 
1952, the Central Government have 
decided to appoint Shri R C Dutt, 
Retired Secretary to the Government 
o f India, to hold an inquiry into the 
accident that occurred in the Noondih- 
Jitpur Colliery (District Dhanbad in 
the State of Bihar) on the 18th March, 
1973 causing loss of lives

The Central Government have also 
decided to appo nt Shri Kanti Mehta, 
General Secretary, Indian National 
Mine-workers Federation, and Shri 
Lalit Burman, Secretary, Indian Mine- 
workers Federation, and two technical 
specialists to act as assessors m hold­
ing enquiry Necessary formalities xn 
this behalf are being completed.

Necessaiy notification constituting 
the Court of Inquiry will be issued 
This Court shall make a report to the 
Centt al Government in terms of Sub- 
Section (4) of Section 24 of the Mines 
Act, 19*52

MR DEPUTY-SPEAKER. Now we 
take up the Private Members’ Busi­
ness

HINDU SUCCESSION (AM3NDMENT) 
BILL*

(Insertion of new Section 24A)

T O T  g  far— “ %  ZrfTT-

fsrvrr SiffcrfWT, 1956 TOT sftT
m k M m  tit wrfw %% tit 

i t  amjr j»

MR. DEPUTY-SPEAKER. The 
question isa

"That leave be granted to with­
draw the Bill further to amend the 
Hindu Succession Act, 1956 ”

The motion was adopted

SHRI JAGANNATHRAO JOSHI: 
Sir, I withdraw the Bill

ABOLITION OF CAPITAL PUNISH­
MENT BILL—Contd

by Shri N K Sanghi

MR DEPUTY-SPEAKER Now we 
take up further consideration of the 
motion moved by Shu N K Sanghi 
on the 9th Maich, 1973 —

“That the Bill to provide for the 
abolition of capital punishment, be 
taken into consideration”

Only five minutes are left Shri Ram 
Niwas Mirdha ^as on his legs on the 
last occasion

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI F H MOHSIN) S11, he has 
gone on some urgent work

MR DEPUTY-SPEAKER Can he 
substitute him^tlf m the middle of 
the speech? I do not think this is 
permissible (Interruptions The point 
is that Mi Ram Niwas Mirdha was 
on his legs on the last occasion To­
day he has not been able to come and 
Mi Mohsin wants to speak in his 
place I do not think it is m order 
th *t or.e Muustci w ill substitute an­
other m the middle of the speech. 
Thetefore I will treat the speech of 
Mi Ram Niwas Mirdha as having 
been concluded, and I Call Mr Sanghi 
now to leply

SHRI N K SANGHI (Jalore) I am 
grateful to } ou. Sir, lor giving 
this ruling which is in the establish­
ment of proper parliamentary proce-
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